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Versus
Director Gensral,
Department aof Posts : _
and 2 Ors, «es Respondents.

CORAM: THE HON'BLE MR. JUSTICE V.S. MALIMATH, CHAIRMAN.
THE HON'BLE MR. I.K. RASGOTRA; MEMBER(A).

Fof the Petitioner.  eee NoOne,

For the Respondents, ees NOMNEa

JUDGEMENT (ORAL)
(Hon'ble Mr. Justice V.S, Malimath, Chairman)
None appeared either Tor the petitioner or for the
reépondents. As this is a very old case, ue copsider it
appropriaté to look into the record and Qispose of this
petition con merits. )
2e This is not a fit case for interfering with the order

terminating the services of the petitioner under Sub-rule(1)

. N : : A :
of Rule 5 of the Céntral Civil Services (Temporary Service)

- Rules, 1965, dated 3.12.1985, It is not disputed that the

petitioner’'s appoinﬁment was only on temporary basis., The
reason given for the termipnation of services of the petitibner
is that it was found that the petitioner was involved in a
criminal case, that he was imposed penalty to undergo
imprisconment For-15 days and that he actually served-.this
sentence in the jailf The packground of the case justifies-

the inference that termination of his services was proper,
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Hence no further inquiry was called for as the petitioner
has himself admitted this fact. We see noc good ground to

interfers. This petition fails and is, dismissed,
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No costs;



